An bhon. Member: It is a matter of
life and death.

Shri Sheo Narain: You yourself might
have read in the papers. The men Is

on his dying bed. He is in the hospi-
tal.

Mr. Deputy-Speaker: The Minister
has already said that he would com-
municate the feelings of the House
and in due course information would
be placed on the Table of the House.
Call attention notice.

1220 hra.
CALLING ATTENTION TO MATTER

OF URGENT PUBLIC [IMPOR-
TANCE

REPORTED HUNGER STRIKE 3V EMPLOYERS
or Foop DEPARTMENT

Shri Samar Guba (Contal): Sir, I

: oy

lowing matter of urgent
o}, and request that he may
ake a statément thereon:
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Employees (CA.)

Bhri 8. M. Banerjee (Kanpur): Be-
fore he makes a statement, T have
& submission to make, Telegrams
were received on the 10th that
hunger strike was to take place
the 20th. Today the Minister
the opportunity to answer, when
information has become a story.
important call attention notices
their significance if they are not
answered in time. You should teil
the Ministers to deal with them ur-
gently.

Mr. Deputy-Spesker: You should
realise that 100 notices are received
every day. We have to shift them
and determine priority on account of
the urgency of each notice. In that
process sometimes it is not possible
to answer them the next day. BEvery
day we take one notice. I fully ap-
preciate what you say but thiz can-
not be helped.

§8skss

Annesahib Shimde): It is oot correct
to say that 18,000 food employees all
over Iridia went on a mass hunger
strike on the 20th June, 1967. The
actual position is that the All India
Food Employees' Associntion issued a
directive to the employees of  the
Food numbering about
17,000 (of whom about 6,000 are
already on deputation with the Food:
Corporation of India) to observe &
fast only on the 20th June, 1867 to get
thelr grievances redressed. Exact in-
formation about the number of em-
ployees who actually observed  the
fast on that dayl.snotmllable. It
has, however, been reported that the
fast was observed peacefully and
without detriment to mormal  work
anywhere,

2. The demands of the Association’
are:—

(a) Effecting total regional in-
fegration of the functions and



3. The position about these demands
is seriatim as follows:—

(a) Since the Food Corporation was
established on the 1st January, 1965

Food Corporation. The transfer of
other work of the Food Department
Corporation has had to  be

Hunger Strike JUNE 26, 1967 by FoodCorporution 7530
. Eopisyess
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clearance and distribution of food-
graing all over the country. How-
ever, the policy of Goverumeng has
not undergone any change and it is
proposed to transfer the remaining
items of work to the Corporation as
early as it is practicable.

(b) Government have already de-
cided to provide for the termsz and
conditions for the transfer of the
employees of the Food Department to
the Food Corporation of India by
propasing a suitable amendment to
the Food Corporations Act, 1964. A
Bill for this purpose is likely to be
introduced during the current session
of the Parliament.

(c) The departmentalisation of ¢he

dis-
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a statement ful! of s0 many contradic-
tlons? Would the hon. Minister make
a specific statement saying that all
the employees would be absorbed in
the Food Corporation? Secondly,
what is the exact time when that Act
of 19084 will be amended? (c¢) They
say that they will be in a position to

certain aspects of

™ M. Deputy-Speaker: Do not follow
Mr. Hem Barua.

ABADHA 5, 1389 (SAKA) by Food Corporstion7s3y

Employees (CA.)
have contacted the different regional
directorates. We have said that all
the 18,000 were not on hunger strike,
The regional directors say: we are
not in a position to say how many
employees in our office were on hun-
ger strike because . . . (Interrup-
tions) they say that they did not
know whether on one day the em-
ployees took their meals in  their
houses or not. They have no infor-
mation.

Shri Hem Barua (Mangaldai): That
ig unfair.

Shri Umanath (Pudukkattai): If
you do not have the actual figures,
do not malign them. After all they
are our countrymen.

Shri Hem Barua: That is the Con-
gress way of fasting. I am sorry the
Minister is addng insu't to injury.

Shri Umanath: He should not cast
reflection on the bona fides of these
employees. If he cannot verify the
figures, that is different.
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motives to those peopls who go on

fasts. May I request you to ask the

minister to say that he is sorry to

have made that slip of the tongue and
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men infor-
mation of the officers concerned under
whom they are working. I am not
casting gny aspersion nor am I sug-
gesting that they did not observe
fast. I am really sorry if that sort
of impression is created in the minds
of hon. members.

Coming to the question, I will be

Affairs that in this session we should
‘be allowed time to take up this
legislation. I hope it will be possible

for the Business Advisory Committee -

to find time for it. We are as eager
as the hon. member to see that the
employees are not dissatisfied on
account of the non-existence of legis-
1ation. We wish to extend all neces-
sary protection regarding their ser-
wviee conditions, ete.

Shet Suremdiamath Dwivedy: Has
the Bill been introduced?

'siwt Anmasahik Bhinde: The Bill is
ready with me. I have written for

permission that it may be taken up
in this session.

ve given to those old Feod Depart-

Minjster will see to it that at lemst
this demand, that hereafier when
recrultment is made first preference
should be given to those employees -



753 ,MM ¢ ASADHA '.S.WISAM) by Food

Gopalan has raised the point about
new posts that are created. When
they are advertised, these officers

why preference cannot be given to
these old emp'oyees of the Food De-
partment who have been retrenched
Cannot the Government say thst they
must be given preference? ﬁey“h::
been working for so many years.

they have been retrenched. The
Government should say that first pre-
shoulg be given to those em-

-

Shri Anps mahlb Shinde: Without
fettering the right to select on merx,
I am prepared to suggest that the

Corporation7536
(CA)

the deputationists will be ca'led hack
and, if they are mot golng to call
back the deputationists, the rcasons
for mot calling them back?

Shrimadi Swetels Gopalan (Amba-
fapuzha): The hon. Minister said that
he will be bringing forward legisla-
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Bhrl Umanath: Sir, I rise to a
of order. The hon lady Member
Shrimati Gopalan, said that

the Government proposed an amend-
the employees rejected

been with the Government for near-
iy a year now. Bhe wanted to know
whether the Bill that the Minis‘e~ is
bringing forward will contain those
very provisions which the employees
rejected or it will contain the rovi-
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Hungor Strike JUNE 38, 1967

by Food Corparetion
Bmployees (C.A)

Bill is ready he can

whether the provisions in the Bil! are
the same which were rejected by the
&Morith the other way

7508

Shri Annasahib Shinde: T am not
prepared to say that word by word
it is the same.

Shri Umanath: Not word by word,
but essentially.

Bhrl Annasshih Bhinde: What I am
submitting is that the two important
demands of the employees have been
incorporated in the Bill

Shri Umansath: He is evading the
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I was going to reply to that but he
interrupted me and was explaining
the background. 1If all this goes righ?,
we are thinking of departmentalising
it within the next three or four
months.

1247 hrs,

ESTIMATES COMMITTEE

Fmst AND SecOND REromTs
Shei P. Venkatasubbalah (Nandyal):

1 beg to present the following Re-
poris of the Estimates Committee:—

(1) First Report on the Ministry
of Informetion and Broadeast-
ing—Film Institute of Indis,

Mr. Depuiy-Speaker: At the intro-
duction stage?

Shri 5, M. Banerjee:
only a minute.

Mr., Deputy-Speaker: You have not
written to met gbout it. According to

Yes; I want

duction gtage. You have not done s0.
I will not permit you.

Shri 8. M. Banerjee: I want @
clarification from the hon. Minister.

Mr. Deputy-Speaker: Not at this
stage.

Mr. DePuty-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to smend the
the Salariez and Allowanoes of
Ministers Act, 1952,

The motion was adopted.
Shri Hathl: I introduce the Bill

i and
Minister? After death, you and I will
be affected.

1348 Rrs.

TEA DISTRICTS EMIGRANT
LABOUR (REPBAL) BILL*
The Maisiar of lLaleur and
Rehabliitation (S8hrt Hathi): I beg to

*Published in Guzette of India Extra ordinary, Part II, sectico 2, dated



